369 India's dgauieqe
from IMF (5t)

have conitraited Ilosns aggregating
Rs, 703 orores (equivalentto $ 083 mil-
Bon). With & view to faéet the bal-
ance of payments problems arising
out of the doubling of the oil prices
in last two years, while the necessary
adjusiment programme iz under way,
we are discussing with the IMF
Management the possibility of draw-
ing an amount equivalent to SDRs
5 billion.

Apprehensiong have been expressed
in certain quarters regarding IMF
conditionality. I would like to assure
the Hon. Members that Government
will not do anything which would
be derogatory to nation’s self-respect
or to national interests.

SHRI GEORGE FERNANDES:
Does that include devaluation?

SHRI R. VENKATARAMAN: Dis-
cussions for the loan are still in pro-
gress Hon'ble Members will, there-
fore, appreciate that it would not be
appropriate to discuss further details
at present. I propose to make a fur-
ther Statement in this behalf after the
arrangements are finalised.

(Interruptions)

MR. DEPUTY-SPEAKER: It was
a suo motu statement, No discussion;
no clarification. I am not permitting.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order

MR DEPUTY-SPEAKER: What is
that?

SHRI JYOTIRMOY BOSU: The
hon. Minister is known for his sobr-
iety and reasonableness. All that the
House would like him to do is to
take the House into confidence and
lay it before the House before it is
concluded; he should tell us what are
the secret clauses that are there..,,

MR. DEPUTY-SPEAKER: He has
said thag the statement is not com-

plete; there will be another stiate-
ment,

SRAVANA 3¢ 1908 (SAKA) Mot weder gjo
Rule 377

SHRI SATISW AGARWAL  (Jair
pur): Under no , should

devaluation be accepted by the Gov-
ernment of India, .

MR. DEPUTY-SPEAKER: No, mat-
ters under rule 377.

14,42 hrs,

MATTERS UNDER RULE 377

(i) DEMAND FOR IMPLEMENTATION OF

THE SLUM AREAS CLEARANCE SCHEMS
IN PATNA.
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TUATAT and the Calcuita Airport's importance
[Eﬂ' ‘!l‘ﬂ'f] gradually camg down, Central Gov-
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(ii) STEPs FOR MODERNISATION AND
DEVELOPMENT OF CALCUTTA AIRPORT,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir,under rule 377,
I want to raise the following impor-
tant subject in the House:—

The earlier Government and the
present Congress~-I Government at the
Centre assured that they would mo-
dernise and develop the Calcutta Air-
port. A number of timeg the issue of
the development of Calcutta Airport
was raised from various corners of
the eastern part of the country; par-
ticularly, the Chief Minister of West
Bengal also raised the issue with the
Prime Minister as well ag the concern-
ed Minister, Unfortunately, nothing
hag been done so far., Due to the
negligence of the Central Government,
the people of eastern India and the
workers and the employees of Cal-
cutta Airport are facing serious pro-
blem.

Once, Caleutta Airport was the most
important Airport of our country.
Afterwards, Delhi-Bombay-Madras
got the status of International Alrport

ernment never bothered about that.
They never constructed any other air-
port in West Bengal but other States
are having more airports. In this way
tourism of West DBengal as well as
other eamstern parts of the country
have been hampered. The Central
Government ignored the importance
of the Calcutta Airport,

But, in the opinion of the Inter-
national Pilot Federation ‘Calcutta
Airport’ is the best Airport in India
in all respects.

Sir, under these circumstances, I
urge upon the Government to sanc-
tion necessary fundg for the develop-
ment and modernisation of the Cal-
cutta Airport so that the Airport gets
its earlier importance,

In this regard, I demand that the
Minister concerned may make a state=
ment in the House.

(iii) DEMAND TO SAVE BAUXAR AND
BrOJPUR IN BIHAR FROM Soin ERo-
SION DUE TO CHANGING COURSE OF
RIVER GANGA,
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